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MOTION ON ADDRESS B Y  THE 
PRESIDENT— contd.

Mr. Speaker: Let me now go back 
to the Motion o f Thanks on the Presi­
dent’s Address, which had been held 
over.

Now, which are the amendments on 
which the House wants to divide?

Shrl T. B. Vlttal Rao: The numbers 
of those amendments are 21, 30 and 
33.

Shri Yajnik: Amendment No. 51 
also may be put to vote separately.

Mr. Speaker: Which one shall I  put 
first? Which is the major one on which 
the House wants to divide?

Shrl A. K. Gopalan: Amendment No. 
33.

Mr. Speaker: I shall allow division. 
Hon. Members have not yet been 
allotted seats, and, therefore, the new 

^mechanism cannot be worked today. 
I f  they do not want their names to be 
recorded, I can have a division with 
the new mechanism.

Shri A. K. Gopalan: Let us have the 
names also recorded. «

Mr. Speaker: What I propose is this. 
Let hon. Members choose that amend­
ment on which they want to divide 
and have their names recorded. As 
for the other amendments, I shall dis­
pose of them by asking hon. Members 
to stand in their seats; or even the 
machine can be invoked.

I shall now put amendment No. 33 
to vote.

The question is:

“That at the end of the motion, 
the following be added, namely:—

“but regret that the Address 
does not take sufficient note o f the 
grave and widespread dissatisfac­
tion fe lt on account o f the high 
prices of foodgrains, scarcity con­
ditions in some parts of the coun­
try and the failure of the Govern­
ment to make the country self- 
sufficient in the matter of food­
grains.” .

Let the Lobby be cleared.

Shrl Mohamed Imam (Chitaldrug): 
We do not know which way we 
should go, and where we should 
record our votes.

Mr. Speaker: I shall state all
that. Hon. Members who are outside 
the House or inside the House here 
and there must come and occupy their 
seats in the House first.—

I shall now put the question again.

The question is:

“That at the end of the motion,
the following be added, namely:—

“but regret that the Address does 
not take sufficient note of the 
grave and widespread dis­
satisfaction felt on account of 
the high prices of foodgrains, 
scarcity conditions in some 
parts of the country and the 
failure of the Government to 
make the country self-sufflci- 
ent in the matter of food­
grains.” .

Division numbers of hon. Members 
are put down there in the Lobbies.

The Minister of Finance (Shrl T. T. 
Krishnamachari): The ‘Ayes’ and
‘Noes’ boards are no longer there.

Mr. Speaker: No. They are there 
The ‘Ayes’ are there to the righ t 
They have been displaced now. A ll 
the same, there are three booths for 
‘Ayes’ and three booths for ‘Noes’. 
Now, all the Members have been
given division ntimbers; and these
division numbers are still there put 
down in the Lobby. Those hon.
Members who want to support the
amendment may kindly move to the 
right of me and go into one or the 
other o f the three booths for ‘Ayes’ 
and vote there. Similarly, those who 
are against may go to my left and 
vote in (me of other o f the booths 
for *Noes\

The Lok Sabha divided: Aye* 7#; 
Noes 246.
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D iv is io n  N o . 1 ]

A m frd A li, Shri 
Appa, Shri K .  D .
At tat, Shri 
Awaathi, Shri
Baneriec, Shri Praraathanath 
Banerjee, Shri S . M .
B ara*, Shri Hem 
Beck, Shri Igtucc 
Bhadoria, Shri 
Bharucha, Shri 
Chandramani, Shri 
Chaudhuri, Shri T  . |C. 
Chavan, Shri D . R.
D ange, Shri S . A .
Daagupta, Shri 
Dharm atingam, Shri 
D ige, Shri 
Drohar, Shri 
D w ivedy, Shri S . N .
Elias, Shri M uham m cd 
Gaifcwad, Shri B. K . 
G h o d au r, Shri 
G hote, Shri S.
G opalan, Shri A . K .
G oray, Shri 
G upta, Shri Sadhan 
Hatder, Shri

A bd ul Lateef, Shri 
Achal Singh, Seth 
Atchm am ba, Dr.
A  char, Shri 
A g td i, Shri 
A jlt Singh, Shri 
A lva, Shri Joachim 
Am halam v Shri Subbiah 
Anjanappa, Shri 
Arum ugara, Shri R . S. 
Aaha&na, Shri 
Ayyakannu, Shri 
Badan Singh, Ch. 
Bagdi, Shri
Bajaj, Shri Kam alneyao 
Bakliwal, Shri 
B alikrithaan, Shri 
Bahaiki, Shri 
B in ti f i,  Shri P . B . 
B aaerji, D r. R . 
Banerjea, Shri S . 1C  
Bangahi Thakur, Shri 
Barrow, Shri 
Barupal , Shri P . L . 
Baaapp*, Shri 
Baium atari. Shri 
B h ig it , Shri B . R . 
B h a g in t l,  Shri 
Bhagwan Din» Shri

A Y E S

Im am , Shri M oham ed 
Iyer, Shri Eaavrara 
)adhav, SYiri 
Kaxnble, D r.
K hadilkar, Shti 
K odiyan, Shri 
Kum&har, Shri 
K unhan, Shri 
M ahagaonkar, Shn  
M aaay, Shri 
M atera, Shri 
M enon, Shri Kriahn*
M enon, Shri Karayanankutty 
M ore, Shri
M ukerjec, Shri H . N .
M ullick, Shri B . C .
M urm u, Shri Paika 
N air, Shri Vaaudevan 
N ath Pal, Shri 
N ayar, Shri V . P.
Panigrahi, Shri 
Parmar, Shri K . U .
Parulekar, Shri
Parrathi Kriahnan, Shrimati
Patel, Shri P. R.
Patil, S h n  Bala Saheb

N O E S

Bhakt D arthan, Shri 
Bhargava, Pandit M . B. 
Bhargava, Pandit Thakur Das * 
Bhatkar, Shri 
Bhattacharyya, Shri 
Bhogji, Shrj 
Birbai Singh, Shn  
Borooahx Shri P. C .
B oie, Shri P. C.
Brahm Prakaah, Shri 
Brajtahwar Praaad, Shri 
Chanda, Shri A nil K . 
Chaturvedi, Shn 
Chettiar, Shri R . Ramanathan 
Choudhury, Shri C. L . 
Choudhury, Shri S. C.
Chu&i L ai, Shri 
Dam am , Shri 
Dam ar, Shri 
Dasappa, Shri 
Daa* Shri K . K .
D a i, Shri N . T- 
D as, Shri Ramdhani 
D a i, Shri Shree Narayan 
D atar, Shri 
D eb, Shri N . M .
Deaai, Shri M orarji 
Deahm ukh, Shri K . G. 
Dbondiba, Shri Dtadod, Shri.

[ 15.36 h r * . ]

Patil, Shri U . V.
Prabhakar, Sh ri N aval 
P ro d b in , Sfesi E .  C .  
Pu&nooae, Shri 
R ai, Sh ri K h uahw aqt 
Raju, Shri V .
Ram am , Shri 
Rao, Shri T . B . Vittal 
Salunke, Shri B alaaahc b 
Sasnpath, Shri 
Sharma, Shri H . C .
Singh, Shri B . R .
Singh, Shri L .  Achaw  
Singh, Shri Rajendra 
Sivaraj, Shri 
Sonule, Shri 
Sugandhi, Shri 
Supakar, Shri 
T hakorc, Shri M . B. 
Tangam ani, Shri 
Vujpayec, Shri 
Valvi, Shn 
Verm», S h n  Ramji 
W am o r, Shri 
Y adav, Shn  
Ya)nik, Shn

Dinesh Singh, Shri 
D ube, Shri M ulchand 
Gaekwad, Shri Fatcsinghrao 
G anapathy, Shri 
Gandhi, Shri Feroze 
Gandhi, Shri M . M . 
Ghoah, Shri M . K .
Gohain* Shri.
Gohokar, D r.
Goundar, Shri Shanmugha 
G ounder, Shri Doraiawami 
Gupta, Shri C . L . 
Hajarnavis, Shri 
Harvani, Shri A n iar 
Ha*da, Shri Subodh 
Hasarika, Shri J. N .
Hukam  Singh, Sardar 
Iqbal Singh, Sardar 
Jain, Shri A . P. 
Jhunjhunwala, Shri 
Jinachandran, Shri 
Joahi, Shri A . C.
Jyotiahi, Pandit J. P.
K ale , Shrim ati A .
Kalika Singh, Shri 
K anun go, Sh ri 
KaaHwal, Shri 
Kataki, Shri XiU dhar 
K ayal, Shri P . N .
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K edirit, Shri C. M . 
Keahar Kunuri, Shrimati 
K ttto v i, Shxi 
Khadiwala, Shri 
Khan, Shri Sadath AH 
Khimii, Shri 
KUtaiya, Shri 
Koraikar, Shri 
Kruhnt Chandra, Shri 
Krishna, Shri M . R. 
Kriahnamachari, Shri T . T. 
KrUhntppa, Shri M . V. 
Kriahna Rao, Shrl M. V. 
Lahiri, Shri 
U tk ir , Shri N. C.
Laxmt Bat, Shrimati 
Mafida Ahmed, Shrimati 
M .jhi. Shri R. C. 
Majithfa, Sardar 
Malaviya, Pandit Govind 
Malvia, Shri K . B.
Manaen, Shri 
Mandal, D r. Pathupati 
Maniyangadan, Shri 
Man/ula Debi, Shrimati 
Mathur, Shri H. C, 
Mathur, Shri M . T).
Mchdi, Shri S. A.
Mehta, Shri J. R.
Melkote, Dr.
Miniraata, Shrimati 
Mishra, Shri fiibhuti 
Mishra, Shri L. N.
Misra, Shri R. R. 
Mohideen, Shri Gulam 
Mohiuddin, Shri 
Muniaamy, Shri N. R. 
Morarka, Shri 
Murthy, Shri B. .S. 
Muthukriahnan, Shri 
Nadar. Shri P. T .
Naik, Shri Mohan 
Natr, Shri C. K.
Nalr, Shri KuttikrUhnan 
Naldurgkar, Shri 
Nanda, Shri 
Nanjappan, Shri 
Naralndin, Shri 
Narasimhan* Shri 
Narayanaiamy, Shri 
Nathavani, Shri 
Naiker, Shri P. S. 

^Nehru, Shrimati Umt 
Onkar Lai, Shri

N O ES— contd.

Padalu, Shri K. V. 
Pahadla, Shri 
Palaniandi, Shri 
Palchoudhuri, Shrimati Ila 
Paade, Shri K . N.
Pande, Shri Sarju 
Pangarkar, Shri 
Panna Lai, Shri 
Parmar, Shri Decnbandhu 
Patel, Shri N. N.
Patel, Shri Raienhwar 
Palil, Shri S. K. 
Pattabhiraman, Shri 
Pillai, Shri Thanu 
Prabhakar, Shri Naval 
Pragi Lai, Ch. 
Radhamohan, Shri 
Radha Raman, Shri 
Raghunath Singh. Shri 
Raghuramaiah, Shri 
Raj Bahadur, Shri 
Rajiah, Shri
Ramaswamy, Shri K. S. 
Ram Saran, Shri 
Rane, Shri 
Ranga, Shri 
Rangarao, Shri 
Rao, Shri E. M.
Rao, Shri Hsnumanth 
Rao, Shri R. J.
Raut, Shri Bhola 
Reddy, Shri Bali 
Reddy, Shri L. N.
Reddy. Shri Narapy 
Reddy. Shri Rami 
Reddy, Shri Ramakri*hna 
Roy, Shri Biihwanath 
Rungmng Suiaa, Shri 
Rup Narain, Shn 
Sahodrabai, Shrimati 
Sahu. Shri Rameshwar 
Salam, Shri Abdul 
Samanta, Shri S. C. 
Samant Sinhar, Dr. 
Sambandam, Shrr 
Stnganna* Shri 
Sankarapandian, Shn 
Sarhadi, Shri A. S.
Satiah Chandra, Shri 
Satyabhama Devi, Shrimati 
Satyanarayana, Shri 
SeJJcu, Shri
Shah, Shrimati Jayaben

Shah, Shri Manvendra 
Sajnbhu Charan, Shri 
Sharma, Shri D. C.
Sharma, Pandit K . C.
Sharma, Shri R. C.
Shaitri, Shri H. L.
Shivantnjappa, Shri 
Shobha Ram, Shri 
Siddananjappa, Shri 
Singh, Shri A. K.
Singh, Shri D. N.
Singh, Shri H. P.
Singh, Shri K . N.
Singh, Shri M. N.
Sinha, Shri Anirudh 
Sinha* Shri Gafendra Praaad 
Sinha, Shri K . P.
Sinha, Shri S. N.
Sinha, Shri Sarangdhar 
Sinha, Shri Satya Narayan 
Sinha, Shrimati Tarkeahwari 
Sinhaaan Singh, Shri 
Snatdk, Shri Nardeo 
Sona-wane, Shri 
Sorcrt, Shri 
Subramanyam, Shri T .
Sultan, Shrimati Maimoona 
Sunder Lai, Shri 
Suryanarayanamurthy, Shri 
Swami, Shri V . N.
Swaran Singh, Sardar 
Tahir, Shri Mohammed 
Tayabji, Shri 
Tewari, Shri Dwarikanath 
Thimmalah, Shri 
Thirumal Rao, Shri 
Thomas, Shri A. M.
Thomai, Shri George 
Tiw»ry, Pandit X>. N.
Umrao Singh, Shri 
Upadhyay, Pandit Muniahwat Dutt. 
Upadhyaya, Shri Shira Datt 
Varma, Shri B. B.
Varma, Shri M . L 
Varma, Shri R, B.
Vedakumari, Kumari M. 
Venkataiubbaiah, Shri 
Vyai, Shri R. C.
Vyai, Shri Radhelal 
Wadiwa, Shri 
Waanik, Shri 
Wodeyar Shri

Mr. Speaker: Now, there are the
other amendments, amendment® 
Nos. 21, 30 and 51. 1 find that 
amendment No, 51 has not been 
moved.

Shri Yajnik rose —

Mr. Speaker: The hon. Member
gets up now. He must have moved 
it earlier.
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I will put the amendments sepa­
rately.

The question is :

That at the end of the motion, the 
following be added, namely:—

“but regret that the Address 
fails to take note of the unani­
mous and express desire of the 
people of Maharashtra to so re­
organise the state of Bombay as 
to form the State of Samyukta 
Maharashtra with Bombay as 
capital and the State of Maha- 
gujarat” .

Those in favour will please say 
‘Aye'.

Some Hon. Members: ‘Ayes’.

Mr. Speaker: Those against will
please say ‘No’.

Several Hon. Members: ‘No.’

Mr. Speaker: I think the ‘Noes’
have it. The motion is negatived.

Some Hon. Members; The ‘Ayes’ 
have it.

Mr. Speaker: I will have the lob­
bies cleared.

Pandit Govind Malaviya (Sultan- 
pur); May I make a submission, 
Sir. This is the time fixed for non­
official Members’ resolution and it is 
only once or twice in the session that 
this privilege is given to the non­
official members. I f there is other 
business to be conducted, may I 
suggest that it might be postponed 
now? The non-official resolu­
tion may be taken up and 
when it is finished, the other 
thing may be taken up. This pre­
cious right is now being impinged 
upon.

Mr. Speaker: The precious right
will never disappear. If we start 
even at 4 o’clock, the non-official 
resolutions will go on till 6-30, till 
2| hours from the time the non- 
offlcial business starts. There is no 
meaning in interrupting this during 
division. One division is over and 
two others will have to be con­
cluded.

I would suggest to the hon. Mem­
bers the other course of pressing the 
button—not now. I am only indi­
cating to them the procedure. Im­
mediately after the two minutes are 
over, I will call division. The ■ 
hon. Members need not go to 
the lobbies. From the place* 
places they sit they will operate the 
buttons. Of course, the names will 
not be recorded. In one case the 
names have been recorded and here 
it is unnecessary. They must use 
both hands and push the knob and 
press the button simultaneously.

Order, order, please. Hon. Mem­
bers will please resume their seats. 
After two minutes are over I will 
put the question once again and if 
there is still disagreement, I  will 
call division and the hon. Members 
can vote from their own places, 
pushing the knob with one hand and 
pressing the button with the other. 
They will look at the disc and the 
red light will proceed from 1 to ’ 2. 
The gong also will work here. 'Within 
that time they are to be pressed. If 
they do not press within that time, 
they will lose their votes. They 
will keep the pressure on till the 
gong strikes and the time is over.

Shri T. K. Chandhuri (Berham- 
pore): Here is one hon. Member, 
one of our colleagues, who is unable 
to vote because he has only one 
hand.

Mr. Speaker: In the case of dis­
abled persons, an officer will come 
and record the vote. He need not 
press the button. If there be any 
other such hon. Members, they can. 
send us their names. I shall send 
officer. (Interruptions.) Order, 
order. The result of the division is 
as follows: —

[15.40 hrs.]
[Division No. 2.]

Ayes 68; Noea 223.
The amendment was negatived.
Shrl T. T. KrM1nwii"»f' • -  I  am 

sorry. That we Have not hid 
enough experience. Even my col­
league made a mistake. I wouH 
suggest that you might declare the
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division null and void and order a 
regular division.

Mr. Speaker: The difference is so
wide.

Shri T. T. Krishnamachari: In spite 
of that, it differs from the results 
of the last division and so I suggest 
that we have a regular division.

Mr. Speaker: The names are not
going to be recorded here. (Inter­
ruptions.) Order, order . The 
names are not recorded and the 
margin also is so great and so, it is 
not necessary. Further, hon. Mem­
bers here and there do make such 
mistake occasionally. When I say 
‘Ayes to the right and Noes to the 
left’ some hon. Members on this 
go to vote and rush to the Ayes 
lobby because it is in front of them. 
Such mistakes occur and they are 
not deliberate.

Shri Supakar: One gentleman, it 
was pointed out, could not vote 
through this mechanism. (Inter­
ruptions.)

Shri Nath Pai: I want to make one
submission.

Mr. Speaker: I will hear it. Order, 
order. The hon. Member, on whose 
behalf some other gentleman made 
representation that he had not got 
one hand, I understand, has voted 
with both the hands. Such repre­
sentations are very wrong.

Shri T. K. Chaudhuri: May I make 
a submission? No officer came and 
so we pressed the notch with one 
hand and he pressed the button.

Mr. Speaker: Whatever may be 
the case, he ought not to have done 
so. The hon. Members need not help 
another. It is for the officer to take 
charge of such cases. Hereafter such 
irregularities will not be committed.

Shri Kadhelal Vyas (Ujjain): Sir,
on this bench , when we press the 
button, we do not -get the light.

Mr. Speaker: He must press both.

Shri Radhelal Vyas: Yes, Sir, we 
pressed both. It is possible that eur 
votes were not recorded.

Mr. Speaker: We get excited over 
small matters. I have announced the 
result of the division. Previously we 
decided on voice votes. Whether one 
vote or one button has worked or not, 
it is not going to affect very much 
the result. The result of the division 
is: Ayes 68; Noes 223; Abstentions 5.
I may disregard them. I have already 
announced that the amendment is 
lost.' Now, I shall put amendment 
No. 30 to the vote of the House.

Shri Nath Pai: You were kind
enough to say that you would allow 
me to make my submission. Until 
we get used to this machine, I am 
afraid that we may have to go and 
vote in the lobbies and I suggest 
that we be allowed to do so .... (In­
terruptions.)

Mr. Speaker: Order, order, There
is no intention to spend away the 
time of the House. I shall now put 
the amendment to the House.

Mr. Speaker: The question is:

That at the end of the motion, the 
following be added, namely: —

“but regret that no reference to
Goa has been made in the Ad­
dress".

[Division No. 3]
[15.50 hrs.]

The Sabha divided: Ayes 75; 
Noes 230.

The motion was negatived.
Mr. Speaker: The other amend­

ments are not pressed and I need not 
put them.

The amendments were, by leave, 
withdrawn.

Shri Nath Pal: Sir, the total shown 
on the board is wrong; it should be 
305 and not 405.
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Mr. Speaker This mechanical de- 

vice is to make sure that much time 

is not spent on the division. We are 

not responsible for the machine. We 

will ask the engineer to see to it. It 

is clear that the total is 305 and not 

405. So far as we are concerned, the 

total does not matter. I am sure hon. 

Members must be interested in seeing 
that we get through the work. I shall 

now put the motion before the House, 

The question is: 

“That the Members of Lok 
Sabha assembled in this — session 
are deeply grateful to the Presi- 
dent for the Address which he 
has been pleased to deliver to 
both the Houses of Parliament 
assembled together on the 13th 
May, 19577.” 

The motion was adopted. 

RESOLUTION 
OF A SECOND PAY COM- 

MISSION 

Mr. Speaker: Now, non-official 

business. 

Shri Warior (Trichur): Mr. Speaker, 
Sir, I beg to move: 

“This House is of opinion that a 
Second Pay Commission should 
be appointed to go into the ques- 
tion of the pay structure and 
service conditions of the Union 
Government employees so as to 
bring them in -confirmity with 
the country’s ideal of socialist 
pattern of society.” 

In moving this resolution, Sir, I 
want to bring to your notice that a 
very important and vital matter is 
placed for the consideration of the 
honourable House. I am aware that 
this subject had been brought to 
the notice of this House once before, 
if I remember correctly, in July, 
1955. That was a_ similar motion 
which was intended for the parti- 
cular purpose of eradicating the 
disparity between the emoluments 
given in the services. The gulf be- 
tween the lowest paid and the 
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highest paid in the services under th 
Government of India is so wige and 
it had been the practice for & lon 
time, that there is so much of dis: 
content in the lower ranks of ns 
ployees. That disparity must be 
removed as quickly as possible an d 
some proportionate ratio brought 

about between the highest and the 
lowest emoluments given. 

Mr. Speaker: Order, order. 
hon. Member 
his seat. 

The 
may kindly resume 

DEATH OF SHRI H. G. PANT 
Mr. Speaker: I have received in- 

formation that an honourable sit- 
ting Member of this House, Pandit 
Har Govind Pant, has. died in the 
Willingdon Hospital just now. He 
hails from Uttar Pradesh, Almora. 
He was born in 1885. He was an 
advocate. He was a member of the 
U.P. Legislative Assembly and a 
member of the Legislative Council. 
He was a member of the Constitu- 
ent Assembly. He was also Deputy- 
Speaker of the U.P. Assembly. He 
took ill yesterday. There was some 
kind of an intestinal trouble; the 
doctor has not been able to~- say 

exactly what the trouble was. There 

was some kind of food poisoning or 
something; it is not clear. There 

were two persons affected, himself 
and his cook, The cook seems to 
have survived. So far as he is con- 

cerned, unfortunately for us, he has 
passed away. I request the hon. 
Members to stand in silence for a 

minute. 

The Members then stood in silence for 

a minute 

13.59 hrs. 

Mr. Speaker: As a mark of i 

to the departed soul it is usué y 

customary to adjourn the House for 
the rest of the day. 

: ill 
The Lok Sabha then adjourned ™ 

Eleven of the Clock on Monae) 

the 20th May, 1957. 

 




